
CENI HAL AJJMJNISFHA1l VETRIBUNAL, PRJ.NCJ,PAJ. BENCB 

OA NO. b92/2003 

New !)e lh i this the 2nd day of April 2003 

HON BLE SB. KUL1)lI' Si NGH, MEMBER ( J ) 

Sh. Isham Si.ngh 
sb Sh. Sura Ra.m 
D/J-1 ii, Northern Railway, 
C/o SSE (Shatalmdt & Ra,jdhanj Power Car) 
EOG Shed, Ajmerj Gate. 
New 1)elhi, 	

.. .. 	 Appicant 

(By Advocate: Sh. Sanjay Shangari ) 

V e r s us 

1.. 

 

The Uenera,J. Manager, 
Northern Hai Iway, 
Baroda House, New Delhi. 

The Di v i s i on a. I 1- a i I way Manager,  
Northern Railway, DHM Office, 
Chelmsforcl Road, New Delhi. 

Ihe Senior Section Engineer (P.C. 
Shatabadj hOG Shed, 
Northern Ha.i iway, Ajmerj Gate, 
New 1)elhj.. 	 . . . 	 Respondents 

j 

Heard learned counsel for applicant, 

2. 	Learned counsel for applicant submits that he had been 

earl icr paid overt ime a.i lowance for simi lar duties performed 

but now the respondents have discontinued to pay the same. 

After hearing the learned counsel for the applicant and going 
7. 

through the record I think that this OA can be d Isposed of at 

this stage itself by directing the respondents to decide the 

representat 1011 made by the appi leant 
, which has not St t II been 

decided, by Passing a reasoned and speaking order. 

3. 	Accordingly, the OA stands disposed of with the direction 

to the respondents to decide the representatioll by passing a 

reasoned and speaking order within 2 months from the date of 

receipt of a copy of this order. 

( K1~~SINGH 
Member (J) 

sd' 


